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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 277 OF 2022 
 
IN THE MATTER OF: 
LIYAKAT ALI & ORS               ….APPLICANTS 

VERSUS 
STATE OF UTTAR PRADESH & ORS.      ….RESPONDENTS 

 
REPLY ON BEHALF OF RESPONDENT /SHREE 

SIDHBALI PAPER MILLS LIMITED WITH SUPPORTING 
AFFIDAVIT 

 
MOST RESPECTFULLY SHOWETH: 

1. That the present Reply is being filed on behalf of Shree 

Sidhbali Paper Mills Limited, through its Manager 

(Environment) Mr. Pradeep Sharma, who is the duly 

authorized signatory of the Company and is competent to 

swear the Affidavit on its behalf.  

2. That the present Reply is being filed in compliance of 

order dated 21.07.2022 passed by this Hon’ble Tribunal, 

pursuant to notice being received by the Answering 

Respondent of the pendency of the present proceedings. 

Vide its order dated 21.07.2022, this Hon’ble Tribunal 
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has taken note of a letter having been sent by some 

inhabitants of Village Dhandeda, Tehsil and District 

Muzaffarnagar, Uttar Pradesh, including the lead 

Applicant Mr. Liyakat Ali, wherein the inhabitants of the 

village have raised concerns regarding the discharge of 

effluents from inter-alia the industrial premises of the 

Answering Respondent into the drain abutting the 

agricultural land of the inhabitants of the village. The 

inhabitants of the village have also complained about the 

blockage of the drain due to the negligence on the part of 

contractors of the government departments, leading to 

flow of the discharged effluent into their land, resulting in 

damage to their wheat and sugarcane crops.  

3. That taking note of the grievances addressed by the 

inhabitants of the village in their letter, this Hon’ble 

Tribunal, vide its order dated 28.04.2022, constituted a 

Joint Committee comprising of representatives from the 

Uttar Pradesh Pollution Control Board [UPPCB] and the 

District Magistrate, Muzaffarnagar to submit a factual 
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and action taken report in the matter. This Hon’ble 

Tribunal specifically directed the Joint Committee to 

undertake site visits of the area, look into the grievances 

of the Applicants [inhabitants of the village] and take 

requisite action.  

4. That in compliance of order dated 28.04.2022 passed by 

this Hon’ble Tribunal, the Joint Committee, comprising of 

City Magistrate, Muzaffarnagar, Regional Officer, UPPCB, 

Muzaffarnagar, Assistant Environment Engineers, 

UPPCB, Muzaffarnagar, undertook site visits of the 

industries in the concerned area, including the industrial 

premises of the Answering Respondent, and collected 

samples from the final outlet point of the Effluent 

Treatment Plant at each industrial premises, from where 

the discharge of the treated effluent takes place into the 

Dhandhera drain, which is the drain in question.  

5. That a perusal of the Joint Committee report dated 

18.07.2022, as obtained from the official website of this 
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Hon’ble Tribunal, clearly reveals that at the time of 

inspection, the ETP at the industrial premises of the 

Answering Respondent was found operational and all the 

parameters, qua the sample in respect of the industrial 

premises of the Answering Respondent [Test Report 

annexed as Annexure-6 to the Joint Committee Report], 

were found to be within the stipulated norms.  

6. That it has also been noted in the Joint Committee Report 

that at the end point of the ETP at the industrial premises 

of the Answering Respondent, the Online Continuous 

Effluent Monitoring System [OCEMS] is installed, which 

is connected with both the Central Pollution Control 

Board [CPCB] server at Delhi as well as the UPPCB server 

at Lucknow and that during the time of inspection, all the 

parameters displayed on the screen were found to be 

within the prescribed norms. It is respectfully submitted 

that OCEMS ensures round the clock monitoring of the 

effluent discharge and air emission done from the 

industrial premises of the Answering Respondent and a 
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perusal of the data from the OCEMS, available with the 

CPCB and the UPPCB, shall substantiate the fact that the 

industrial unit of the Answering Respondent is compliant 

in all respects and the effluent discharge from it is taking 

place well within the prescribed norms, thus posing no 

threat to the environment in general and the agricultural 

fields of the inhabitants of the nearby village in particular.  

7. That it has also been noted in the conclusions of the Joint 

Committee Report dated 18.07.2022 that all the 

industrial units in the area were found complying with 

the provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981. It has also been noted in the 

conclusion that due to the overflow of the Dhandhera 

drain, resulting in the treated effluent entering the 

agricultural fields of the villagers and causing some 

damage to their agricultural crops, loss to the tune of Rs. 

2,21,250/- was caused to the villagers [as computed by 

the Revenue Department, Muzaffarnagar], which has 
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been duly paid to them. Further, additional compensation 

towards removal of sludge from the agricultural land of 

Mr. Liyakat Ali and Mr. Hashim Ali, amounting to Rs. 

49,000/,- has also been paid to them.  

8. That despite the industries in the area not being 

responsible for the maintenance and upkeep of the 

Dhandhera drain, which merges into River Kali via the 

Begrajpur drain and the maintenance of which is the 

responsibility of the concerned government department, 

and them not being at any fault for the overflow from the 

drain, as a goodwill gesture towards the local populace of 

the area, the industries came together to make 

contributions for the payment of the aforesaid 

compensation to the villagers.  

9. That it is evident from the conclusions drawn in the Joint 

Committee Report dated 18.07.2022 that the Joint 

Committee had an interaction with Mr. Liyakat Ali and 

other villagers, and they were assured that the villagers 
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have been compensated for the losses suffered by them 

due to the overflow of the drain. The villagers also 

stressed that they have no remaining grievance against 

either the industries or the contractor/ government 

department. An Affidavit was also submitted by Mr. 

Liyakat Ali, the lead Applicant in the present matter, 

which is annexed as Annexure-15 to the Joint Committee 

Report, affirming the above.  

10. That taking into account all the facts and 

circumstances, a categorical recommendation has been 

made in the Joint Committee Report dated 18.07.2022 

that the Irrigation Department shall ensure de-silting of 

the Dhandehra drain from time to time so that another 

instance of overflowing from the drain does not take 

place.  

11. That in its order dated 21.07.2022, this Hon’ble 

Tribunal took note of the contents of the Joint Committee 

Report and raised certain questions regarding the waste 
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generated at each industrial unit in the area and the 

mode of disposal of such waste. This Hon’ble Tribunal 

also observed in its order that the details pertaining to the 

various consents and permissions, granted in favour of 

each industrial unit, and the extent of their compliance, 

have not been given. For this purpose, this Hon’ble 

Tribunal directed the Joint Committee to undertake 

further visits to the industries in the area and look into 

all relevant aspects, obtain copies of the consent 

documents, verify the factual position, including 

compliance with the consent conditions and 

environmental norms, and submit another report to this 

Hon’ble Tribunal. Vide the same order dated 21.07.2022, 

this Hon’ble Tribunal also issued notice to all the 

industries in the area, including the Answering 

Respondent.  

12. That the Joint Committee Report, which was to be 

submitted before this Hon’ble Tribunal in compliance of 
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order dated 21.07.2022, is yet to be uploaded on the 

official website of this Hon’ble Tribunal, which leads the 

Answering Respondent to believe that the same is yet to 

be filed. The Answering Respondent craves the leave of 

this Hon’ble Tribunal to file an additional response to the 

contents of the report which may be submitted by the 

Joint Committee in the future but by way of the present 

Reply, the Answering Respondent seeks to endeavour to 

demonstrate to this Hon’ble Tribunal as to how the 

Answering Respondent is operating fully in compliance of 

all the environmental norms, after having obtained all the 

requisite permissions, consents and clearances from the 

concerned regulatory agencies.  

13. That it is submitted that the Answering Respondent is 

a company, which has been a reputed presence in the 

industrial circles since the last several years and prides 

itself on practicing the highest standards of professional 

and business ethics in pursuing its commercial interests. 
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It is earnestly submitted that the Answering Respondent 

is not indulging in any pollution of any kind and has 

always offered full co-operation to the statutory 

authorities and has been extremely vigilant in ensuring 

that all environmental and statutory norms and 

regulations are complied with. The company has got all 

the statutory clearances from the regulatory authorities 

and considers compliance of the same as part of 

responsibly conducting its mercantile interests with the 

highest standards of probity and ethics. The industrial 

unit of the Answering Respondent has employed all the 

necessary safeguards in the form of installing modern 

machinery and adopting environment friendly means to 

ensure that no pollution of any kind is caused by the 

industry. The Answering Respondent also ensures at all 

times that no untreated effluents are discharged from its 

premises. 
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14. That the Answering Respondent believes in pursuing 

its commercial interests in a responsible manner and is 

willing to participate in any process that is undertaken 

for the safeguarding, protection, preservation and 

improvement of the surrounding environment in the 

industrial area, where the unit of the Answering 

Respondent is situated.  

15. That the Answering Respondent has been operating at 

all times with a valid consent from the UPPCB under the 

provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981. The current consents, granted by 

the UPPCB to the Answering Respondent under the above 

named statutes, are valid till 31.12.2024. 

Copy of the consent under Section 25/26 of the Water 

(Prevention and Control of Pollution) Act, 1974, granted 

to the Answering Respondent by UPPCB, is annexed and 

marked as Annexure-1. 



 

12 

Copy of the consent under Section 21/22 of the Air 

(Prevention and Control of Pollution) Act, 1981, granted 

to the Answering Respondent by UPPCB, is annexed and 

marked as Annexure-2. 

16. That the Answering Respondent has also obtained the 

Authorization under the provisions of Hazardous and 

Other Wastes (Management and Transboundary 

Movement) Rules, 2016 from the UPPCB, which is valid 

till 16.08.2027. 

Copy of the Authorization dated 17.08.2022, issued by 

the UPPCB in favour of the Answering Respondent, under 

the provisions of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 

2016, is annexed and marked as Annexure-3. 

17. That the used oil, contaminated cotton rags or other 

cleaning materials, empty barrels/containers/liners, 

which may be contaminated with hazardous chemical 
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waste, are disposed of by the Answering Respondent 

through the Treatment, Storage and Disposal Facility 

[TSDF] of Bharat Oil and Waste Management Limited, 

which is licensed by the Ministry of Petroleum and 

Natural Gas, Government of India, CPCB, UPPCB and is 

also registered with the Ministry of Environment, Forest 

and Climate Change, Government of India. 

Copies of the recent Form 10, issued in respect of 

collection of hazardous waste from the unit of the 

Answering Respondent, is annexed and marked as 

Annexure-4 [Colly]. 

18. That the Plastic Waste generated at the industrial unit 

of the Answering Respondent is presently being sent to 

the Aditya Cement Works, Chittorgarh, owned by 

UltraTech Cement, with the waste being collected from 

the industrial unit of the Answering Respondent by Ultra 

Tech Cement. 
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Copy of the Co-Processing Agreement between the 

Answering Respondent and UltraTech Cement Limited, 

along with a recent Certificate of material received for co-

processing, issued by  UltraTech Cement in favour of the 

Answering Respondent, is annexed and marked as 

Annexure-5 [Colly]. 

19. That the fly ash, produced at the industrial unit of the 

Answering Respondent as a result of the manufacturing 

process, is disposed of by means of land filling through 

an independent contractor, Mr. Mahak Singh. It has been 

made clear to the contractor by the Answering 

Respondent that proper precautions with respect to 

layering and covering the disposal area with a layer of soil 

are to be taken so as to ensure prevention of erosion. The 

contractor has also been asked to ensure that 

transportation of fly ash takes place in tractor trollies and 

all necessary precautions, including covering of ash with 
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tarpaulin to prevent fugitive emission, are taken during 

the transportation.   

Copy of Agreement between the Answering Respondent 

and Mr. Mahak Singh for lifting and disposal of ash is 

annexed and marked as Annexure-6. 

20. That the Answering Respondent has also got the No 

Objection Certificates from the Uttar Pradesh Ground 

Water Department [UPGWD], in respect of its three 

borewells, which are valid till 06.10.2026. All conditions 

of the NOC, including recharge, installation of 

piezometers, flow meters etc. are being fulfilled by the 

industrial unit of the Answering Respondent.  

Copies of the No Objection Certificates, issued by the 

UPGWD in favour of the Answering Respondent, are 

annexed and marked as Annexure-7 (Colly). 

21. That it is respectfully submitted that compliance of all 

conditions, related to the various consents, certificates 
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and permissions granted to the industrial unit of the 

Answering Respondent, is ensured by the Answering 

Respondent with great diligence and all documentation 

related to the same was produced before the Joint 

Committee, at the time the inspection of the industrial 

unit of the Answering Respondent was done by the Joint 

Committee, in compliance of the order dated 21.07.2022 

passed by this Hon’ble Tribunal. In case it is so directed, 

the Answering Respondent shall be willing to place the 

relevant documentation before this Hon’ble Tribunal as 

well. 

22. That it is manifestly clear from the above submissions 

that the industrial unit of the Answering Respondent is 

fully compliant and has all the requisite permissions and 

clearances, which are required for its operations. The 

Answering Respondent is also a stakeholder in the 

preservation of environment and adopts all measures so 

as to ensure that no pollution is caused due to its 



 

17 

operation. The cause of action in the present Letter 

Petition pertains to overflowing of the Dhandhera drain, 

due to which some damage was caused to the crops in the 

nearby agricultural fields of the villagers and the 

Answering Respondent cannot be faulted in any manner 

for the said occurrence, as the Answering Respondent 

ensures at all times that only treated effluent, conforming 

to the stipulated norms, is discharged into the drain and 

the Answering Respondent is not responsible in any 

manner for the maintenance and upkeep of the drain, 

which is under the duty sphere of the concerned 

government agencies.  

23. That moreover, considering that the villagers were 

also not at fault for the overflow in the drain and damage 

to their crops, as a goodwill gesture, the Answering 

Respondent, along with the other industrial units, made 

voluntary contributions to compensate the villagers for 

their losses.  
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24. That it is relevant to mention that the discharge into 

the Dhandhera drain is also made by the local villagers 

and some other units functioning in the nearby area. It is 

undertaken by the Answering Respondent that in case 

some suggestions are made or directions are passed by 

this Hon’ble Tribunal in respect of the maintenance and 

upkeep of the Dhandhera drain, then the Answering 

Respondent shall be willing to offer full co-operation to 

the statutory authorities in that endeavour. 

25. That in such circumstances, it is respectfully prayed 

that the present Original Application may kindly be 

disposed of, qua the Answering Respondent. 

FILED BY: 

 

     
[UTKARSH SHARMA] 

     Counsel for Respondent/Shree Sidhbali Paper Mills Limited 
    139, Setalvad Block,  

 Supreme Court, New Delhi-110001  
    Mob:+91-9312061203 

Dated: 20.10.2022       E-mail: utkarsh.sharma7@gmail.com 
 



19



20



P.Polutinn ontru itourd

ONNENt ONDER

Dated 0/12/2019 
e161PrCMurataragartPPOUROV10/ 
water A7AFEARNAGAR/2019 

Shi AGH A AR 
M&SRI NUAL1 PAPLRMII.LN LIMIID

M HitA ROAD MUZAFHARNAGAR, 1INT- MULAFTARNACGAR 
d A7ATAR NAAR,200

MU7ATARNAGAR 

oment wnder Seetin 25/20 ol The Water (P'revontlon and entrol of Pollution) Aet, 1974 
ts mended) lor dirharge of eluent to M/, NIUINE NDUNALI PAPKR MLLN 
IMITED 

Relerone Applieatton No t00710 Dated 130/12/2010 

dipowal f eluent into aler budy n drain or lund undor lhe Wuter(Provention and control o 
P'allution 974 as amemted chere in aller reterred ux thw uot ) M/, SHRERSIDIBALI PAPLR
MS IMlD i herelby nthoried by the bourd lor diwehnrgo of their Indluntrint eflluen

eneraled thngh I T ln inigation/river through drain and disponal of domestle oftluent through
Cptic fanl 4otk pit hiubjecl tu peneril and spoeetnl ondítions montionod in the annexure ,ln reftenee
to tliein fotesaid appliention 
This connt is valut lon the periont thom 0101/2020 1o 31/12/2024 
n spue of ihe conditionn and povinio nnentloned iu thia eomaent ordor JP Pollution C'ontrol Hoard 

henh ts igt and power lu revonleler'nned ony or all vonditionn under 6eetlon 27(2) of tlie 
Watei Pet tin and Contt of Polliution) Act, 1974 an Anended

Th cone s bg Isteed willh the pemimion of compolont authorily 

Nil 
Kumal 

or nd on behnltofU,P, Pollutton Control oard 

CEO 

FBrlosed As above

(rnnditinn of ronernt): 

palt1ieer, U' Polltion ContolHond, Muzullwnapan ish Mgdtg ine 

imar 

CEO 

ANNEXURE-1

TRUE COPY

21



U.P. POLLUTION cONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.SHREE SIDHBALI PAPER MILLS LIMITED vide 

Consent Order No. 6007310 Water Dated: 30/12/2019 
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Kraft Papcr- 250 MTD using Waste
1. 

Paper as main raw material. 

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval before making any modification in product/ process /fuel/ plant machinery failing which
consent w ould be deemed void 
The quantity of maximum daily efflucnt discharge should not be morc than the following: 

EMuent Discharge Details 
Maximum daily

discharge,KL/day 
3 KLD 

1400KLD 

Treatment facility and 

discharge point
Septic Tank 

ETP 

S.No Kind of Emulant

Domestic
Industrial 

Arrangement should be made for collection of water used in process and domestic effluent 
separately in closed water supply system. The trcated domcstic and industrial efflucnt if discharged 
outside the premises, if meels at the cnd of final discharge poinl, arrangement should be made for 
mcasurement of cfluent and for collecting its samplc. Except thc effluent informed in the 
application for consent no other effluent should enter in the said arrangements for collection of 
effluent.It should also be ensured that domestic effluent should not be discharged in storm water 
drain 

The domestic effluent should be treated in treatment plant so that the should be in conformity with 
the tollow ing norms dated treated effluent . 

4(a) 

Domestic Effulant
Parameter 

Quantity of Discharge 
S.No Standard

1 3 KLD 
4hi The industrial effluent should be treated in treatment plant so that the treated cftluent should be in 

conformits with the following norms. 

Industrial Efulant
Parameter S.No Standard

1 Total Suspended Solids As per Norms 
2 BOD As per Norms 

As per Norms 

As per Norms 

3 COD 

4 Oil & Grease
5 Quantity of Discharge 1400 KLD 

Effuent generated in all the processes, bleed water, cooling eflluent and the efluent generated from washing of loor and equipments etc should be treated betore ils disposal with treated industrial eftiuent so that if slhould be according to the norms prescribed under The Environnment (Protection) Act.1986 o otherwise inandatory 

The metlhod for collecting industrial and domestic efllucnt iand its nalysis should be as per legal Indian standards and ils subsequent amendnents/stanlards preseribed under The Environment (Protection) Act, 1986. 

The industry will have to ensure compliance of lhe permisSion from the CGWA belore eround waterextraction and it will be 1he fesponSjdilny OI ne inaustry to eOiiply wilh the various conditions of 
he permissíon taken. 

Jhe industry shall submil FnvITonmenta Stalemenl in preseribed form V rule no. 14 of E.P Rules 

6 

1986 
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Specific 'ondittons: 

-he unit shall maintain strict supervision on luctuations in operating paraneters with respect to 

vach treatnient unit of the Ellhuent treatment plant
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discharg
3-1 he unit will not use agro based raw materiuls in the procduction process, 

4-Thc imdustry will cnsure the continuous and uninterrupted dlata supply trom the O0EEMS to the 

SPCB and CPCB server.
S.Flw mcter to be installed in all waler abstraction points and usage of Iresh water to be minimized 

-1he unit shall ensure deployment of qmlilied munpower lo step up sell monitorlng mechaniam on 
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wiil be the respxonsibility of the ndustry to comply with the vaurious conlitions of the pernilssion 

taken
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Rules 1986, 
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Water Recycling & Polluon Prevention in Pulp & P'aper lnmltustries" torulated by PCR 
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Camera at the inlet, Aeration Tank, Sevondary Clarilier an outlet of Thwnt Treatment Plant for 

On Line Monitoring and its URT and password shull be provided to the UPPCUContnol toom 
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he indusny shall eomply with various provissons of Air (Prevention and Control of Polutiorn) Ac 

19S as anended. Water(Prevention and Coniroi of Pollatvon) Aci 1974 as amended and al atner 

pphcable ules notticd under FP Act 1986 

M n 3 te land on which unnt is established will be covered arid properly maintaincd by 
he plantalion of tall trces of suitable species as per the guidelines vel up by thc Board vide its OliCe 

Ddet no.}1-16405:220 2018/02 dt. i6/02/2018. The copy of this guideline is available at URL 

http www.uppeh vompdf'Coreen-Belt CGuidle_160218.pedf 
1ie industry will ensure the continuous and uninterruptcd data supply from the OCEEMS to the 

CPCand SPCB. 
low eler to be nnstalled in all water abstraction points and usagc of fresh water to be minimized. 
The unit will ensute facihty to transnit dala to CPCB servcr and subimit a regular calibration 

crtifieatle of :lectru Magnetic Flow ieter to the Board. 
If closure order is issued by (PCH or UPPCB aguinst the unil, then (TO issued carlier will remain 

suspended during the elosure period and after ensuring the compliance and after revocation of 

closure order, the CTO will automatically be effective with additional conditions mentioned in the 

closure revovation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Controi Board and 
UPPCB tor protection and salc guard of environnnent from time to lime. 

14 

Specific C'onditions: 

1-The unt shall maintain strict supervision on fluctuations in operating parameters with respect to 

cach treatment unit of the Efluent treatment plant.
2-In compliance of the Central Pollution Control Board letter no. F. No. B-190193/WOM-
ICPCB/P&P/ 14212 dated 08/12/2017. the industry will follow the Erfluent discharge standards as 

notificd under the Enviroment (Protection) Rules. 1986 and only the trcated cffluent meeting the

eMuent discharge norms notified under the Environment (Protection) Rules. 1986 is allowed to 

discharge. 3-The unit will not use agro based raw materials in the production process.

4-The industry will ensure the continuous and uninterruptcd data supply from the OCEEMS to the 

SPCB and CPCB server.
5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized 

6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 

247 basis.
7-T he indust1y will have to ensure permission from the CGWA for ground water extraction and it 

will be the responsibility of the industry to comply with the various conditions of the permission 

taken.
8-1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands

automatically suspcnded for thal period.

9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P 

Ruies 1986 
10-Unit nmust ensure strict unme bound compliance of suggcslion / recommendation of "Charter for 

Water Recycling & Pollution Prevention in Pulp & Paper Industries" fornulated by CPCB. 

11-Industry shall install at sufficient heiglbt from» the ground level Open to Network HD PTZ 

Camera at the inlet. Aeration Tank, Secondary Clarifier and outlet of Efluent Treatment Plant for 

On L.ine Monitoring and its URL and password shall be provided to the UPPCB Control room. 

12-This consent is val1d only lor products and quantity melntioned above. lndustry

obtain prIor approval before making any modification in product/process lucl Plant

niachinery failing which consent would be deemed void 

13-Industry shall abide by orders / directions issued by Hon'ble Supreme Cvurt Hon'ble

High Cort. lon'ble National Green Tribunal, Central Pollution Control Board and U P Poliution 

ontrol Board for protectjon and safe guard of environment irom lune io time. 

14-Industry shall submit quarterly monitoring reports of' trealed efluent Irom a certified 

approved laboratory under E.P. Act 1986 
5-!ndustry shalt coTmply wth various provisions of Air (Preventivn ankd Control of Pollution) Act 

981 as amended. Waler (Prevention and Control ol Polluton/ Act 1974 ts amended and all other 

appiicable rules votilicd under E 

16-The unit shall subinit the audited balance sheel for the current yea 

17-Minimm 33% ul the land on whict nlustry is cslabBvhed will be cov cred by the plantation of 

lall trees of suitable species as per tne guidelines set up by the Board vide its Office Order no.H. 

I6405 220/201802 dt. 16:02/2018. The copy of thus guideline 1s avalaible at URL 
http://www.uppcb.com/pf'Green-Belt-Guidle 160218.pdt. 

shall 

Act 1986. 
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________
                   
      Ref. No :   18069/UPPCB/MuzaffarNagar(UPPCBRO)/HWM/MUZAFFARNAGAR/2022

Dated :17/08/2022
                   
   To, 

M/s SHREE SIDHBALI PAPER MILLS LIMITED

9th Km Stone , Bhopa Road , Muzaffarnagar,MUZAFFAR NAGAR,251001
Tehsil :MuzaffarNagar
District :MUZAFFARNAGAR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 18069  and  17/08/2022 .

2. Reference of application (No. and date) 17412416  and  07/08/2022 .

3. Mr RAGHURAJ  GARG of M/s SHREE SIDHBALI PAPER MILLS LIMITED is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection,   utilization, storage and  disposal or any other use of hazardous or other wastes or
both on the premises situated at 9th Km Stone , Bhopa Road , Muzaffarnagar .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 CATEGORY 33.2 AS PER
SCHEDULE I (Contaminated
Cotton Rags Or Other Cleaning
Materials)

THROUGH TSDF 0.125 MT/Annum

2 CATEGORY 33.1 AS PER
SCHEDULE I (Empty
Barrels/Containers /Liners
Contaminated With Hazardous
Chemicals /Wastes)

THROUGH TSDF 2.0 MT/Annum

3 CATEGORY 5.1 AS PER
SCHEDULE I (Used Or Spent
Oil)

THROUGH TSDF 0.30 MT/Annum

4 CATEGORY 34.2 AS PER
SCHEDULE I (Sludge From
Treatment Of Waste Water
Arising Out Of Cleaning /
Disposal Of Barrels / Containers)

THROUGH TSDF 10.0 MT/Annum

5 CATEGORY 34.1 AS PER
SCHEDULE I (Chemical
containing residue arising from
decontamination)

THROUGH TSDF 30.0 MT/Annum

1. The authorization shall be valid for a period of  16/08/2027 from the date of issue of this letter
. RAKESH KUMAR TYAGI

Digitally signed by RAKESH KUMAR 
TYAGI 
Date: 2022.09.15 13:25:57 +05'30'
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 B     Specific Conditions of Authorization
                   
                   
1-	The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.
 
2-	The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.
 
3-	The authorized person/agency shall ensure that no adverse impact on the air, soil and water

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

RAKESH KUMAR TYAGI
Digitally signed by RAKESH 
KUMAR TYAGI 
Date: 2022.09.15 13:26:08 +05'30'
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including groundwater takes place due to activities for which authorization has been requested.
 
4-	Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
 
5-	It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.
 
6-	The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.
 
7-	In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
 
8-	It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.
 
9-	The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.
 
10-	In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
 
11-	Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.
 
12-	It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
 
13-	The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.
 
14-	You are directed to display online data outside the main factory gate with regards to quantity and

RAKESH KUMAR TYAGI
Digitally signed by RAKESH KUMAR 
TYAGI 
Date: 2022.09.15 13:26:19 +05'30'
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nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this letter.
 
15-	It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.
 
16-	You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.
 
17-	You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.
 
18-	Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.
 
19-	Ground water monitoring report of premises shall be submitted within one month.
 
20-	Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.
 
21-	The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the

compliance of the conditions imposed in the certificate. for information and  necessary action .
                   

    CEO/EE, I/C Circle___________
                   
                   
                   
                   
                   

RAKESH KUMAR TYAGI Digitally signed by RAKESH KUMAR TYAGI 
Date: 2022.09.15 13:26:28 +05'30'

RAKESH KUMAR TYAGI Digitally signed by RAKESH KUMAR TYAGI 
Date: 2022.09.15 13:26:37 +05'30'
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